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UTTAR PRADESH SARKAR
VIDHAY1 ANUBHAG-1

No. 340(2)/LXXIX-V-1-09-1(ka) 36-2008
Dated Lucknow, February 19, 2009

NOTIFICATION
MISCELLANEOQUS
IN pursuance of the provisions of clause {3) of Article 348 of the Constitution, the Governor is

ffl.eased'tf: order the publication of the following English translation of the Dr. Shakuntala Mishra Punarvas
ishwaVidyalaya (Bhinnarupen Yogya Hetu) Uttar Pradesh Adhiniyam, 2009 (Uttar Pradesh Adhiniyam
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Sankhya Q1 of 2009) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on February 18, 2009 -

DR. SHAKUNTALA MISRA REHABILITATION UNIVERSITY
{FOR DIFFERENTLY ABLED) UTTAR PRADESH ACT, 2009

{U.P. ACT No. 1 0of 2009)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
to establish and incorporate a University for persons with different abilities at

Lucknow in Uttar Pradesh and to provide for matters connecied therewith or incidental
thereto.

IT IS HEREBY enacted in the Sixtieth year of the Republic of India as follows :—

Short title and 1. (1) This Act may be called Dr. Shakuntala Misra Rehabilitation University
commencemenl  (For Differently Abled) Uttar Pradesh Act, 2009,

(2) It shall be deemed to have come into force on September 19, 2008,
Definitions 2. In this Act, unless the context otherwise requires.—

(a) " Academic Council" means the Academic Council of the University
constituted under sectioh 22;

(b) "Executive Council” means the Executive Council of the University
constituted under section 14,

{c} "Faculty" means a Faculty of the University;

fd) "General Council” means the General Council of the Unjversity
constituted under section 9;

{e) "Hostel" means a unit of residence for students maintained or
recognized by the University,

{7 "Prescribed” means prescribed by statutes,

fg) " Registrar” means the Registrar of the University appointed under
section 30;

h) "statutes" means the statutes of the University made under
section 32;

(i)’ "Secretary-in-Charge” means the Principal Secretary or the
Secretary, as the case may be, of the concemned department of Government
of Uttar Pradesh; ‘

(/) "Senior officers of the State" means officers of the Provincial
Service of Uttar Pradesh posted in the University by the State Government;

(k) "Teacher” mcans a teacher employed by the University for
imparting education and guiding and conducting research in the University;

(1) "University” means Dr. Shakuntala Misra Rehabilitation University
{For Differently Abled) established under section 3;

{m) "Vice Chancellor" means the Vice Chancellor of the University
appointed under section 27 ;

{n) *‘Visitor’* means the Visitor of University referred to in section 7.
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University by the 1
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3. (1) With effect from such date as the ‘State Government ~ may by
jint, there shall be established in the State of Uttar Pradesh a
he -name of Dr. Shakuntala Misra Rehabilitation University (For

(2) The University shall be a body corporate.
(3) The headquarter of the University shall be at Lucknow.
(4) In relation to the University to be established under this section,-

(a) the State Government shall appoint interim officers of the
University and constitute interim authoritics of the University in such
inanner, as it thinks fit;

(b) the officers appointed and members of the authorities constituted
under clause (a) shall hold office until the appointment of officers or the
constitution of the authorities in accordance with clause (c) or such other
earlier date as may be specified by the State Government in this behalf :

-Provided that the State Government may, by notification, extend the
term of members of such authorities, for a period not exceeding two years.

{c) the State Government shall take steps for the appointment of
officers and constitution of authorities of the University in accordance with the
provisions of this Act, so that the same may be completed before the expiry of
the respective terms of the interim officers and members of authorities referred
to in clause (b).

4. The objectives of the University shall be, -

(a) to facilitate and promote studies, research and extension work in
the emerging areas including rehabilitation courses with focus on visual
impairment, hearing impairment, menial retardation, rehabilitation
engineering / technology, community based rehabilitations, rehabilitation
psychology, speech and hearing, locomotors and cerebral palsy, autism
spectrum disorder, rchabilitation therapy, vocational counscling and
rehabilitation, social work / administrition etc. through conventiona!l teaching
and distance education system;

(b) to advance and disseminate -learning and knowiedge on disability
and related issues, including gencral education by regular and distance mode
of education;

(c) to develop in the students and .research scholars a sense of
responsibility to serve society in the field of disability by developing skills in
regard to special education, vocational and general education;

(d) 1o empower physically challenged students and provide them higher
education in an accessible environment alongwith other students;

(¢) to hold examinations and confer degrees and other academic
distinctions; and ) o
) 0) to do all such things as are incidental, necessary or conducive to the
attainment of all of any of the obfjectives of the University.

5. The powers and functions of the University shall be:-

(i} to.administer and manage the University and such centres for
res.ea_lrc_:h. cducation and instruction ‘as are necessary for the furtherance of the
objectives of the University;

(ii) to affiliate such colleges and other institutes of the statc who, in
addition to routine branches of knowledge provide special education as per
norms of the rehabilitation Council of India, as the University may deem fit,
hold examinations and to confer degrees and grant diplomas or certificates
and other academic distinctions to such conditions as the University may
detérmine. The affiliation can be withdrawn subject to violation of the above

Establishment and
incorporation  of
the University

Objectives of the
University

Powers and
Functions of the
University
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conditions;

(iit) to provide for insirucnons m such branches of knowledge of
learning pertaining to disability, as the University may deem fit and to
make provision for research and for the advancement and dissemination
of knowledge of disability;

(iv) to sponsor and undertake research in all aspects disability and social
development;

{v) to prescribe qualifications and to regulate the admission of students
to the University for a course of study for a degree or a diploma;

(vi) to organise and undertake exira mural teaching and extension
ServiGes;

(vii) to hold examinations and to grant diplomas or centificates, and to
confer degrees and other academic distinctions on persons subject to such
conditions as the University may determine and to withdraw any such
diplomas, certificates, degree or other academic distinctions for good and
sufficient cause;

{viii) to confer honorary degree or other distinctions 1n such, marmer as
may be prescribed;

{ix) to fix, demand and receive fees and other charges:;

(x) to Institute and maintain halls and hostels and to recognize places of
residence for the students of the University and to withdraw such
recognifion accorded to any such place of residence;

{xi) to supervise and control the residence, and to regulate the discipline,
of the siudents of the University and to make arrangements for promoting
their health;

(xii) to make arrangements in respect of the residence, discipline and
teaching of students;

(xuii} to create academic, technical, administrative, ministerial and
other posts with the prior approval of the State Government;

{xiv) to regulate and enforce discipline among the employees of the
University and to take such disciplinary measures as may be deemed

necessary;

(xv) to institute professorships, readerships, Assistant
Professorships, and any ot:er teaching, academic or research posts required
by the University with the prior approval of the State Government;

{xv1} to appoint persons as professors, readers, Assistant Professors or
otherwise as teachers and research scholars of the University;

{xvii) to institute and award fellowships, scholarship, prizes and medals;

(xvii1) to provide for printing, reproduction and publication of research
and other works and to organize exhibitions;

(xix} to co-operate with any other orgamizauon in the matter of
education, training and research in disability, social development and allied
subjects for such purposes as may be agreed upon on such terms and
conditions as the University may from time to time determine;

{xx) to co-operate with institutions of higher learning in any part of the
world having obizcts wholly or partially s irnilar to those of the University, by
exchange of teachers and scholers and generally in such manner 'as may be
erndecive 1o the comunen objecis:
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——

(xxi) to regulate the expenditurc and to manage the accounts of the
University;,
; (xxii) to" establish and marmtaini, within the premises of the University
or elsewhere, such class rooms and study halls as the University may
consider necessary and adequately l'l.lmlSh the same and to establ:sh and

mawiain such libranes ana readmg rooms as may appear convemem or

necessary for the University;

(xxiii) to receive grants, subventions, subscriptions, donations znd gifis
for the purpose of the University and consisteni with the objectives for

which the University is established;

(x}'(iv) to purchase, take on lease or accent as gifts or otherwise, any
land or building or works, which may be necessarv or convenient for the
purposc of the University. on such terms and conditions as if may think nt
and proper, ahd to construct, or to alter and maintain, any such’ building or
works;

(xxv}) to sell, exchange, lease or otherwise dispose of all or any portion
of the properties of the University, movablc or, immovable, on such terms as
it inay decm fit-and proper without prejudice to the interest and attivities of
the University:

Prowded ‘that where, :the propemes have been creatcd with the tinancial
asqlstance of the State or the Central Government prior approval of thé State

Govemment shal! be neccssa:y

(xxvx) to draw and accept, to make and endorse to discount and
negouate Govcrnmenl of Indla .and other promissory notes, bills of
exchange, cheques or.othcr, negouablc instruments;

(xxvii) to execute conveyances transfer, re-conveyances, morigages,
leases, licenscs and agreements in respect of property, movable or
immovable including Government securities belonging to the University or
to, be acquired for the purpose of the University with prior approval of the
State Goifermnent;

(xxviii) to appoint in order to execute an instrument or transact
any busmess of the Umversnty, any person as it may deem fit;

(xxix) to enter into any agreement with Central Govemmem
Statc Government, the University Grants Commission or. other
authorities for receiving grants;

{xxx} 1o raise and borrow money on bonds, mortgages,
promissory notes or other obligations or securities, funded or based upon
all or any of the propertics and assets of the University or without any
securities and upen such terms and conditions as it may deem fit and to
pay out of the funds of the Umversny all expenses incidental to the
raising of money, and to repay and redeem any money borrowed;

(xxxi) to invest the fiinds of the Univérsity or fund entrusted to
_&he University in’ or upon such securities and in"suchmanner as it may
deem fitand. from time to time transposc any invesument;
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(xxxii) to constitute for the benefit' of the academic, technical,
administrative and other staff, in such manner and subject to such
conditions as may be prescribed by the statutes, such as pension,
insurance, provident fund and gratuity as it may deem fit and to make
such grants as it may think fit for the benefit of any employees of the
University and to aid in establishment and support of the associations,
institutions, funds, trusts and conveyance calculated to benefit the staff and
the students of the University.

(xxxiii) to do all such other Ordinances and things as the University
may consider necessary, conducive or incidental to the attainments or
enlargements of all or any of its objectives.

Teaching in 6. (1) All recognised teaching in connection with the degrees, diplomas

University and certificates of the University shall be conducted under the control of the
General Council by the teachers of the University in accordance with such
syllabus as may be prescribed.

(2) The courses and curricula and the authorities responsible for organising
such teaching shall be such as may be prescribed.

Visitor of the 7. (1) The Governor of Uttar Pradesh shall be the Visitor of the
University

‘University:

(2) The Visitor shall have the right to cause inspection to be made, by
such person or persons as he may direct, of the University, its buildings, libraries
and equipments and of any Institution maintained by the University, and also of
the examinations, teaching and other work conducted or done by the University
and to cause an inquiry to be made in like manner in respect of any matter
connected with the admistiration and finances of the University

(3) The Visitor shall give notice to the University of his intention to cause an
inspection or inquiry to be made and the University shall be entitied to appoint a
representative who shall have the right to be present and be heard at such inspection or
inquiry.

(4) The Visitor may address the Vice Chancellor with reference to the result
of such inspection or inquiry and the Vice Chancellor shall communicate to the

General Council the Views of the Visitor along with such, advice as the Visitor may
have offered on the action to be taken thereon.

(5) The General Council shall communicate through the Vice Chancellor the
Visitor such action, if any, as it proposes to take or has been taken on the result of such
inspection of inquiry. ‘
Authorities of the 8. The following shall be the authorities of the University
University
(i) the General Council;
(ii) the Executive Council
(iii) the Academic Council
(iv) the Finance Committee; and
(v) such other authorities as may be prescribed.

General Council 9. (1) There shall be a General Council of the University which shall consist
of the following members, namely:-
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1. Ex-officio Members
(i) The Chief Minister of Uttar Pradesh;

{i1) “The Minister of Handicappcd Welfare, Government of Uttar
Pradesh;

(ii;)‘The Chairperson of Dr. Shakuntala Misra Smriti Seva Sansthan,
Lucknow

(iv) The Secretary-in- charge of Handicapped Welfare, Government of
Uttar Pradesh; )

L'(v) The Secrctary-in-charge of Higher Education, Govemment of
Uttar Pradesh;

(vi) The Secretary-in-charge of Medical Education, Government of
Uttar Pradesh;

(vii) ‘The Secretary-in-charge of Vocational Training Department
Government of Uttar Pradesh;

(ﬁiii _‘ii'he Sccfctary-in—charge of Finance, Governmem of Uttar
Pradesﬁ; - .

{(ix) The Commissioner for persons with disabilities, Government of
Uttar Pradesh;

(x) The Vice-Chancellor of the University,

(xn) The Director of National Institute for visually handicapped,
Govemment of India or his nominee;

(xu) The Director of National lnstitute for hearing handicapped,
Government of India or his nominee;

(xm) The Director of National Institute for mentally handicapped,
Government of India or his nommee

(xiv) ‘l'he D:rector of National Institute for orthopedically
handicapped, Government of India or his nominee;

(xv) The Chairperson, Rehabilitation Council of India or his
nominee.

I1. Nominated Members

(xvi) a Vice-Chancellor of a University of Uitar Pradesh to be
nominated by the State Government;

(xvii) four eminent persons who are working or who have worked
in the field of disability to be nominated by the State Government;

(x;'iii) two eminent persons to be nominated by the chairperson of
the General Council;

(2) The Chief Minister of Uttar Pradesh shall be the Chairperson of the

General Council and the Vice-Chancellor of the Umiversity shall be the Secretary
of the General Council.

10.(1) The term of the office of the nominated members of the
General Council shall subject to sub-section (2) and (3) be two years.

(2) A nommated member of the General Council, shall cease to be such

member if his nomination as such is withdrawn by the nominating body or person
8s the case may be.

Term of Office of

Members  of
General Council

the
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(3) A member of the General Counci! shall cease to be a member, if he
resigns or becomes of unsound mind, or becomes insolvent or is convicted of a
criminal offence involving moral turpitude or if a member other than the
Vice-Chancellor accepts a full time appointment in the University or if he fails to
attend three consecutive meetings of the General Council without the leave
granted by the Chairperson or acts against the interests of the University.

(4) A member of General Council may resign his office by a letter addressed
to the Chairperson and such resignation shall take effect as soon as it has been accepted
by the Chairperson.

(5) Any vacancy in the General Council shall be filled by nomination, of a
person by the respective authority entitled to make the same and the person so
nominated shall hold office so long only as the member in whose place he is nominated
could hold office if the vacancy had not occured.

Powersof the '11. The General Council shall have the following powers, namely:—
General Council (i) to recommend the name of the Vice-Chancellor of the University

under the provisions of this Act.

(i) to exercise the powers and functions of the University referred to in
section 5 except where such powers are given to some other authority or
officer of the University under the provisions of this Act;

(iii) to review from time to time the broad policies and programmeés of
the University and to take measures for the improvement and development of
the University; '

{(iv} to consider and pass resolutions as deemed fit on the annual report,
financial estimates, annual accounts and the audit reports on such accounts;

{v) to delegate all or any of its powers to the Vice Chancellor or any
committee or any sub-committee or to any one or more of its members, and

(vi) to perform such other functions as it may deem necessary for the
efficient functioning and administration of the University.

Mectings of the 12. (1) The General Counci] shall meet at least once in a year and at least
General Council fifteen days notice shall be given for its meetings.

(2) The Chairperson shalil preside over the meeting of the General Council
and in his absence, any member duly authorized by the Chairperson shaill preside
over the meeting,

(3) One third of the total number of members of the General Council shall
form a quorum for a meeting.

{4) Each member shall have one vote and if there be equality of votes on any
question to be determined by the General Council, the Chairperson or the person
presiding over the-meeting shall, in addition, have a casting vote.

(5).1f urgent action by the General Counci! becomes necessary, the
Chairperson may permit the business to be transacted by circulation of papers to the
members of the General Council. The action proposed to be taken shall not be taken
unless agreed to by one-third of the total members of the General Council. The action
so taken shall be forthwith intimated to all the members of the General Council and
the papers shall be placed before the next meeting of the General Council for
confirmation.

(6) A report of the working of the University during the previous vyear,
together with a statement of receipts and expenditure, the balance sheet as audited,
and the financial estimate shall be presented by the Vice Chancellor to the General
Council in the annual meeting,
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13. (1) The Executive Council shall be chief executive body of the
University.

(2) The administration, management and control of the University and the
income thereof shall. be .vested in the Executive Council which shall control and
administer the property and funds of the University.

14. (1) The Executive Council shall consist of the following members,

namely:-
(i) The Vice-Chancellor;

(li) Three members of the General Council to be' nominated by the
Chairperson of the General Council

{iii) The ljirecmr Handicapped Welfare Government of Uttar Pradesh;

(iv) The Director Higher Education Government of Uttar Pradesh;

(v) The Registrar of the University,

(vi) Three eminent persons in the field of education nominated by the
visitor;

(vii) Three persons of social eminence nominated by the State
Government;

(viii) The General Secretary or Secretary of Dr. Shakuntala Misra
Smriti Seva Sansthan, Lucknow;

(ix) Two whole time Senior Professors of the University, by rotation
according to s‘_:niqr:ity;
{2) The- Vicé-Chanceilor shall be the Chairperson of the Executive
Council and the Registrar shall be the Secretary of the Executive Council.

15. (1) Wheré‘a person has become a member of the Executive Council by
reason of the office or appointment he holds, his membership shall terminate when
he ceases to hold that office or appointment,

(2) A member of the Executive Council shall cease to be a member thereof if
he resigns or becomes of unsound mind or becomes insolvent or is convicted of a
criminal - offence involving moral turpitude or-if member other than. the
Vice-Chancellor or a membér of -a faculty accepts a full time appointment in the
University or if he fails to attend three consecutive meetings of the Executive
Council without the leave granted by the Chairperson of the Executive Council or acts
against the interests of the University, ’

(3) Members of the Executive Council shall relinquish their membership on
the expiry of three yedrs from the date on which they become members of the
Executive Council unless the membership of the Executive Council is previousty
terminated as provided in the foregoing sub-sections but shall be eligible for
re-nomination or re-appointment, as the case may be.

' .(4) A member of the Executive Council other than ex-officio member may
resign his office by a letter addressed to the Chairperson of the Executive Council

and.such resignation shall take effect as soon as it has beén accepted by the
Chairperson of the Executive Council. '

_ (5) Any vacancy in the Executive Council shall be filled either by
appointment or nomination, as the case may be, by the respective authority
t:m;?o“.rered to make such appointment or nomination and on the expiry of the
period of the vacancy such appointment or nomination shall cease to be effective.
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16. Without prejudice to the provisions of section 13, the Executive Council
shall have the following powers and functions:—

(i) to create teaching posts in the University and to determine the
qualifications, emoluments and duties attached thereto with the prior
approval of the State Government after considering the recommendations of
the Academic Council; '

(ii) to appoint from time to time, Professors, Readers, Lecturers, other
members of the teaching staff, the Librarian and such other members of the
teaching staff as may be necessary on the recommendations of the Selection
Committee constituted by statutes for the purpose;

(iii) to create administrative, ministerial and other necessary posts to
determine the minimum qualifications and emoluments of such posts with the
prior approval of the State Government;

{iv) to manage and, regulate the finances, accounts investments,
property, business and all other administrative affairs of the University;

{v) to invest any money belonging to the University including any
unapplied income, in such stock funds, shares or securities, as it may, from
time to time, deem fit or in the purchase of immovable property in India, with
the like power of varying such investments from time to time;

{vi) to transfer or accept transfers of any movable or immovable
property on behalf of the University :

Provided that no immovable property shall be transferred to the third
party without the prior approval of the State Government.

{vii) to enter into, vary, carryout and cancel contracts on behalf of the
University and for that purpose to appoint such officers as it may deem fit;

(viti) to provide the buildings, premises, furniture and apparatus and
other means needed for carrying on the work of the University;

(ix) to entertain, adjudicate and to redress any grievances of the
Officer of the University, the teacher, the students and employees who may,
for any reason, feel aggrieved;

(x} to appoint examiners and moderators, and if necessary to remove
them and to fix their fees, emoluments and traveling and other allowances,
after consulting the Academic Council;

{xi) to select a common seal for the University and to provide for
the custody of the seal;

(xii) to make such statutes as may, from tme to ame be considered
necessary for regulating the affairs and the management of the University
and to alter, modify and to rescind them;

{xiii) to delegate any of its powers except the powers to make
statutes to any Officer or Authority either temporarily or permanently; and

(xiv) to exercise such other powers and to perform such other duties as
may be conferred or imposed on it by or under this Act.

17. (1) The Executive Councii may, by statutes, provide for reservations of
seats to the residents of the State of Uttar Pradesh and Members of Scheduled
Castes, Scheduled Tribes and other backward classes as defined in the Uttar Pradesh
Public Services (Reservation, for Scheduled Castes, Scheduled Tribes and Other
Backward Classes) Act, 1994 in admission to the various courses.
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(2) The Executive Council shall, by statutes, provide for not less than fifty
crcents seats reserved for persons with disabilities in admissions to the various courses
gm of which fifty percent seats shal] be reserved for visually handicapped students.

(3) The provisions of the Uttar- Pradesh Public Services (Reservanon for
Scheduled Castes, Scheduled Tribes and Other Backward Classes) Act, 1994 and the
ordcrs and instructions issued from time to time by the State Government with respect
{o reservation shall be applicable to the posts to be filled by direct recruitment or by

promotion in every existing teaching or non-teaching staff of the University.

18. (1) The Executive Council shall meet at least once in three months and

not less than fiftecn days notice shall be given to the members thereof for such meeting.

(2} The Chairperson of the Executive Council shall preside over a meeting of
the Executive Council, and in his absence the members present shall elect a person
from améngst themselves to preside over the meeting.

(E))] Onc-ihird of the total number of members of the Executive Council, shall
form the quorum at any meeting thereof.

(4) Each member of the Executive Council shall have one vote and if there
shall be equality of votes on any question to be determined by the Executive Council,
the Chairperson of the Executive Council, or as the case may be, the member
presiding over that meeting shall, in addition. have a casting vote.

19. (1) Subject to the provisions of this Act or the stawtes made in this
behalf the Exccutive Council may by resolution, constitute such standing committees
or appoint ad-hoc committees for such purposes and with such powers as it may think
fit for exercising any power or discharging any function of the Univcrsi'ty or for
enquiring into, reporting or advising upon any matter relating to the University.

(2) The Executive Council may co-opt persons o a standing committee or an
ad-hoc committee as it considers suitable and may permit them (o attend the meetings of
the Executive Council.

20. The Academic Council shall be the academic body of the University and
shall, subject to the provision of this Act and the statutes, have power of control and
genctal regulation of and be responsible for, the maintenance of i,slandards of
instructions, cducation and examination of the University and shall exercise such
other powers and perform such other functions as may be conferred upon or assigned
to, it by this Act or the statutes, It shall have the right to advise the Executive
‘Council on all academic matters.

21. (1) The Academic Council shall consist of the following members,
hamely:- :

(i} the Vice-Chancellor, who shall be the Chairperson thercof;

{ii) three persons from amongst the educationists of repute or men of
letters or members bf any profession or eminent public men, who are not in
service of the University nominated by the Chairperson in consultation with
the General Council;

(iii} the Director Handicapped Welfare Department, Government or his
nominee not below the rank of Deputy Director;

- {iv) all the Heads of the De;;arunents of the University;
{v) all Professors other than the Heads of the Department, if any;

(vi) two members of the teaching staff, one each representing the
Readers and the Lecturers of the University.
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{2) The term of the members other than ex-officio members shall be two
years,

(3) Where a person has become a member of the Academic Council by reason
of the office or appointment he holds, his membership shall terminate when he ceases to
hold such office of appointment.

{4) A member of the Academic Council shall cease to be a member thereof if he
resigns or becomes of unsound mind or becomes insolvent or is convicted of a criminal
offence involving moral turpitude or if a member other than the Vice Chancellor or a
member of faculty accepts full time appointment in the University or if he fails to attend
three consecutive meetings of the Academic Council without the leave of the Chairperson of
the Academic Council.

{5) Unless the membership of the Academic Council thereof is previously
terminated as provided in the foregoing sub-sections, members of the Academic
Council shall relinquish their offices on the expiry of two years from the date on which they
become member of the Academic Council but shall be eligible for re-nomination or re-
appoiniment, as the case may be,

{6) A member, of the Academic Council other than an ex-officio member may
resign his office by a letter addressed to the Chairperson of the Academic Council and
such resignation shall take effect as soon as it has been accepted by the Chatrperson of the
Academic Council.

(7) Any vacancy in the Academic Council shall be filled either by
appointment or nomination, as the case may be, by the respective authorities to make the
sarme.

22. Subject to the provisions of this Act or the statutes, the Academic Council
shall in addition to all other powers vested in it, have the following powers, namely:-

(i) to report on any matter referred to or delegated to it by the General
Council or the Executive Council;

{ii) to make recommendations to the Executive Council with, regard to the
creation, abolition or classification of teaching posts in the University and the
qualifications, emoluments and duties attached thereto;

(iii) to formulate and modify or revise schemes for organisation of the
faculties and to assign to such faculties their respective subjects and also to
report the Executive Council as to the expediency of the abolition or subdivision
of any facuity or the combination of one faculty with another:

(iv) to promote research within the University and to requre, from time to
time, report on such research;

{v) to consider proposals submitted by the faculties;
(vi) to lay norms and to appoint committees for admission to the
University;

(vil) to recognise diplomas and degrees of other Untversities and
Institutions and to determine their equivalence in relation to the diplomas and
degree of the University,

(viii) to fix, subject to any conditions accepted by the General Council, the
time, mode and conditions of competitions for fellowship, scholarship and other
prizes and to award the same;

(ix) to make recommendations to the Executive Council in regard to the
appointment of exatniners and if necessary their removal and the fixation of their
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fees, emoluments and travelling and other expenses;
S, J

(x) to make arrangements for the conduct of examinations and to fix

dates for holding them;

(xi) to declare the rcsults of the various examinations or to appoint
committees or officers (o do so, and to make recommendations regarding the
conferment or grant of degrees, honours, diplomas, licences, titlcs and marks of
honour; _

(xii) to award stipends, scholarship, medals and prizes and 1o make other

awards in accordance with the rcgulations and such other conditions as may be

atiached to the awards;
- (xiii) to publish list of prescribed or recommended text books and to

publish syllabus of the prescribed courses of study;

(xiv) to prepare such forms and registers as are, from time to time,
prescribed by statutes; and

{(xv}to p')erform, in relation to academic matters, all such duties and to do
all such’ Ordinances as may be necessary for the proper carrying out the
provisions of this Act and the statutes.

23. (1) The Academic Council shall meet as ofien as may be necessary, but not
less than twice during an academic year.

_(2) The Chairperson of the Academic Council shall preside over the meeting of
the Academic Council, and in his absence, the members present shall elect a person
‘from amongst themselves to preside over the meeting.

(3) One third of the total number of members of the Academic Council shall
form the quorum for a meeting of the Academic Council.

{4) Eacli member of the Academic Council shall have one vote and if there
shall be equality of votes on any question to be determined by the Academic Council, the
Chairperson of the Academic Council, or as the case may be, the member presiding over
the meeting shall, in addition, have a casting vote.

24. (1) There shall be a Finance Commiltee consisting of the following
meinbers namely:-

(i) the Vice Chancellor;

(ii} one member nominated by the General Council from amongst its members;

(iii) one member nominated by the Executive Council from amongst its
_members;

(iv) the Secretary-in-charge, Department of Higher Education, Uttar Pradesh or

his nominee not below the rank of Deputy Director;

{v). the Sccretary-in-charge of Handicapped Welfare Department Government
Uttar Pradesh or his nominee not below the rank of Deputy Director;

(v1) the Secretary-incharge, Finance Department, Uttar Pradesh or his nominee
not below the rank of Deputy Director;
{vii) the Registrar,

{viii) the Finance Officer- Member Secretary.

. (2) The nominated members of the Finance Committee shall hold office for
a period of two years.

‘ .(3) The Finance Committee shall have the following powers, duties and
functions namely:-

(i} to examine and scrutinize the annual budget of the University and to make
recommendations on financial matters to the Executive Council;
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(i) to consider all proposals for ncw expenditure and to make
recommendations to the Executive Council;

{iii) to consider the periodical statements of accounts and to review the finances
of the University from time to time and to consider re-appropriation
statements and audit reports to make recommendations to the Executive
Council;

(iv) to give its views and to make recommendations to the Executive Council
on any financial matter affecting the University either on its own initiative
or on reference from the Executive Council or the Vice Chancellor.

(4) The Finance Committee shall meet once in every six months, The
quorum shall be four members of the Finance Committee Provided that the third quorum
shall not complete without the Secretary to the Government of Uttar Pradesh in Finance
Department or an officer not below the rank,of Deputy Director nominated by him.

(5) The Vice Chancellor shall preside over the meetings of the Finance
Committee, and in his absence, the members present shall elect a person from amongst
themselves to preside over the meeting,

(6) Uniess a proposal having financial implication has been recommended by
the Finance Committee, the Executive Council shall not take decision thereomn, as if the
Executive Council disagrees with the recommendations of the Finance Committee, it shall
return the proposal to the Finance Committee with the reason for the disagreement and if
the Executive Council again disagrees with the recommendations of the Finance
Committee then the decision of the Executive Council shall be final,

25. (1) The Executive Council shall constitute a Selection Committee for

making recommendations to the Executive Council for appointment to the posts of
teachers and other employees in the University.

(2) (o) The selection committee shall consist of the following members,
namely:-
(i} the Vice Chancellor who shali be the Chairperson of the Committee for all
teaching posts and the non-teaching posts of Group' A' and Group 'B';

(11} the Registrar shall be the Chairperson of the committee for all non-
. teaching posts of Group 'C' and Group 'D'; :

(iif) the Head of the Department concerned, if any who is not lower in rank
than that of the post for which selection is to be made;

(iv) {a) Where an appointment is to be made for any teaching post, three
experts nominated by the Visitor from amongst a panel of names
recommended by the Academic Council and approved by the Executive
Council :

Provided that till the constitution of Academic Council and Executive
Council the above referred experts shall be nomianted by the Vice-Chancellor.

{(b) Where an appointment is to be made to any post other than concerned
with teaching, the Registrar shall constitute the selection committee as per the
Provisions of Uttar Pradesh Direct Recruitment Rules, 2002 (Qutside the

[Py

Perview of Public Service Commision} for Group “‘¢’” psot as amended from
time to time,

36. The following shall be the officers of the University, namely:-
(1) the Vice Chancellor;
(1i) the Finance Officer,
{iii) the Registrar;
{iv) such other officers as may be prescribed.
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27. (1) The Vice Chancellor shall be a whole time salaried officer of the
ce Chancellor after the commencement of this Act shail be
or from amongst persons whose names are sent to the Visitor
ututed in accordance with provisions of sub-section (2} :

University. The. Vi
appointed by ihe Visit
by the Committce.cons

Provided that the first Vice Chancellor shall be appointed by the Statc

Govermmnent.
(2} The Committee referred to in sub-section (1) shall consist of the
following members, namely -
(i) One person to be nominated by the Visitor.

tii) One person to be nominated by the General Council.
(iii) One person to be nominated by the Executive Council.

(3) The Comimittee shall, as far as may be, at least six months before the date
on which a vacancy in the office of the Vice Chancellor is duc to occur by reason of
expiry of term or resignation under sub-section (4), and also whenever so required
and before such date as may be specnﬁed by the visitor; submit to the visitor the names
of not less than three persons and not more than five persons suitable to hold the office
of the Vice Chancellor.

(4) The Committee shall, while submitting the names, also forward to the
wisitor a concise statement showing the academic qualifications and other distinctions of
each of the persons $0 recommended, but shall not indicate any order of preference.

"(5) The Vice 'Chancellor shall hold office for a term of five years from the
date on which he enters upon his office, which-may be extended for a further period
of two years by the Visitor on the recommendation by the General Council;

. Provided that the extension of term of first Vice-Chancellor may be granted by
the State Government : '

Provided further that the Vice-Chancellor may by writing under his bhand
addressed to the Visitor resign his office, and shall ceasc to hold his office on the
acceptance by the Visitor of such resignation. :

(6) Subject to the provisions of this Act, the emoluments and other
conditions of service of the Viée Chancellor shall be such as may be prescribed.

(7) The Vice Chancellor shall not be entitled to the benefit of any pension,
insurance or provident fund.

(8) The State Government may appoint any suitzble person to the office of
Vice-Chancellor for a term not exceeding six months if the vacancy in the office of
Vice Chancellor occurs or is likely to occur by reason of leave or any other cause, not
being resignation or expiry of term, of which a report shall forthwith be made By the
Registrar to the Chairperson of the General Council.

(9) If in the opinion of the General Council, the Vice Chancetlor willfully
omits or refuses to carry out the provisions of this Act or abuses the poweﬁrs vested in
‘him, or if it otherwise appears to the General Council that the continuance of the
Vice Chancellor in office is detrimental to the interest of the Umversny, it may, after
making proper inquiry which shall be completed preferably within six months,
.recommend the removal of the Vice Chancellor to the Visitor by an order. The Visitor
may remove the Vice-Chancellor from the office.

(10) During the pendency or in contemplation, of any inquiry referred to in sub-
section (8) the State Government may order that till further orders —

fa) such Vice Chancellor shall refrain from performing the functions of the
office of Vice Chancellor, but shall continue to get the emoluments to which he
was Gtherwise entitled under sub section (5).

{b) the functions of the office of the Vice Chancellor shall be performed
by the person specified in the order.

The Vice
Chancellor
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{11) The Vice Chancellor shall,-

fa) ensure that the provisions of this Act and the statutes are duly
observed and shall have all powers as are necessary for that purpose;

(b) subject to the specific and genera! directions of the Executive Council,
the Vice Chancellor shall exercise all powers of the Executive Council
in the management and administration of the University.

(c) convene the meetings of the General Council, the Executive Council,
the Academic Council and shall perform all other Acts, as may be necessary to
give effect to the provisions of this Act;

(d) have all powers relating to the proper maintenance of discipline in the
University. -

(12) If, in the opinion of the Vice Chancellor, any emergency has arisen, which

requires immediate action, he shall take such action as he deems necessary and shall
report the same for confirmation, In the next meeting, of the authority concemed which
in the ordinary course would have dealt with the matter.

28. (1) There shall be a Head of the Department for each of the departments in the

University.

(2) The powers, functions, appointments and the conditions of service of the

Heads of the Departments shall be such as may be prescribed.

29. (1) There shall be a Finance Officer for the University, who shall be appointed

by notification by the State Government and the salary and allowances thereof shall be paid
by the University,

{2) The Finance Officer shall:-

{a) present the budget {annual estimates) and the statement of account to the
Executive Council and also draw and disburse funds on behalf of the
University;

(b) speak in and otherwise take part in the proceedings, pertaining to matters
of finance, of the Executive Council except voting;

(¢) ensure that no expenditure, not authorized in the budget is incurred by the.

- University {otherwise than by way of investment);

{dj disallow any proposed expenditure which may contravene the provision of
this Act or statutes,

fe) ensure that no financial irregularity is committed and take steps to set right
any irregularities pointed out during audit;

{f} ensure that the property and investments of the University are duly
preserved and managed,

(g) to exercise general supervision over the funds of the University;

(%) advise in financial matter either suo motu or on his advice being sought;

(i) collect the incomes, disburse the payments and maintain the accounts of the
University; )

¢f) ensure that the registers of buildings, lands items of furniture and
equipments are maintained up to date and that stock checking of equipment
and other consumable material is conducted regularly in the University;

f&) probe into any unauthorized expenditure and other financial irregularities
and suggest to the competent authority, disciplinary action against persons at
fault.

(1) perform such other duties in respect of financial matters as may be
assigned to him by the Executive Council or the Vice Chancellor.
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(3).In the evenl of the post of the Finance Officer remaining vacant for any

son the Vice Chancellor may authorize any officer in the service of the University to
Rt 'rs, functions and the dutics of the Finance Officer as the Vice

exercise such powe
Chanceilor deems fit.

(4) The Finance Officer shall have access to such records and documents and he
the production of the such records and documents and the furnishing of such

may require o e .
pertaining 0 affairs of the University as in his opinion shall be necessary for

information
the discharge of his duties.

30, (1) The Registrar shall be a whole time officer of the University. He shall be
appointed by the State Govemmenl from amongst the.senior c')fﬁce.r's of the State having
adequate experience in the field of disability and having high qualification.

{(2) The Registrar shall be the ex-officio Secretary of the Executive Council.
Academic Council, but shall not be deemed to be a member of any of these authorities.

(3) The Registrar shall:-
(i) comply with ali directions and orders of the Executive Council and the
Vice Chancellor;
(ii) be the custodian of the records, common seal and such other property
of the University as the Executive Council shall commit to his charge;

(iii) issue all notices convening meeting of the Executive Council, the
Academic Council, the Finance Committee, the faculties, the Board of studies
and of .any committee, appointed by the authorities of the University,

(iv) keep the minutes. of all meetings of the Executive Council, the
Acagemic Council, the Finance Committee, the faculty and any committee
appointed by the authorities of the University ; '

{v) conduct the official correspondence of the Executive Council and the
Academic Coungcil;

(vi) supply the visitor the copies of the agenda of the meetings of the
authorities of thic University as soon as they arc issued and the minutes of the
‘meetings of the authorities ordinarily within a month of the holding of the
meeting;

(vii) call a meeting of the Executive Council forthwith in an emergency,
when neither the Vice Chancellor nor the officer duly authorised is able to Act
and to take its directions for carrying on the work of the University ;

(viii} represent the Univ'ersity in suits or proceedings by or agaimnst the
University, sign powers of attomey and verify the pleadings or depute
representatives for the purpose;

(ix) be directly responsible to the Vice Chancellor for the proper discharge
of his duties and functions;

(x) perform such other duties as may be assigned to him from time to time,

by the Executive Council or the Vice Chancellor under the provisions of this Act
or the statutes;

_ .{(4) In the event of the post of the Registrar remaining vacant for any reason, the
Vice Chancelior may authorise any officer in the service of the University to exercise
such powers, functions, and the duties of the Registrar as the Vice Chancellor deems fit,

3L (1) Subject to the statutes made for the purpose every other officer or
employee of ‘_(!w University shail be appointed under written contract  setting
out “hﬁ" °9nfilt10fls of service as prescribed by the statutes which shall be lodged
Wil the U“fVBTSIt}' and a copy thereof fumnished to the officer or employee concerned.

The Registrar
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(2) Any dispute arising out of the contract between the University and any of
its officers or employees shall, at the request by the officer or the employee concerned, or
at the instance of the University be referred to a Tribunal for arbitration consisting of
three members appointed by the Executive Council as prescribed by the regulations.

32. (1) The Executive Council may make statutes for carrying out the
provisions of this Act:

Provided that the Executive Council shall not make any statutes affecting the
status, powers or constitution of any authority of the University until such authority has
been given an opportunity of expressing an opinion in writing on the proposed changes,
and any opinion so expressed shall be considered by the Executive Council:

Provided further that except with the prior concurrence of the Academic
Council, the Executive Council shall not make, amend or repeal any statutes affecting any
or al! of the following matters, namely :—

{i) the constitution, powers and duties of the Academic Council;

(ii)  the authorities responsible for organizing teaching in connection with the
University courses and related academic programmes;

(i) the withdrawal of degrees, diplomas, certificates and other academic
distinctions;

(iv) the establishment and abolition of faculties, departments, halls and
institutions;

(v) the institution of fellowships, scholarships, studentships, exhibitions,
medals and prizes;

(vi) conditions and modes of appointment of examiners or, conduct o1
standard of examinations, or any other course of study;

(vii) mode of enrolment or admission of students;
{viii) examinations to be recognized as equivalent to Examinations of the
University.

(2) The Academic Council shall have the power to propose statutes on all the
matters specified in clauses (i) to (viii) of sub-section (I) and matters connected therewith
or incidental thereto.

(3) Where the Executive Council has rejected the draft of any stamtes
proposed by the Academic Council, the Academic Council may appeal to the Visitor, who
shall by order, direct that the proposed statutes may be laid before the next meeting of the
General Council for its approval and that pending such approval of the General Council
it shall have effect from such date as may be specified in that order:

Provided that if any statutes is not approved by the General Council at such
meeting, it shall cease to have effect.

(4) All statutes made by the Executive Council shall be placed before the General
Council at its next meeting, and the General Council shalt have the power to amend o1
cancel any statutes made by the Executive Council.

33. (1) There shall be a Fund of the University to which the following shall be
credited:—

{a) any contribution or grant made by the State Government;

(b) any contribution or grant made by the University Grants Commission or the
Central Government; :

{c) any bequests, donations, endowments or other grants made by private
individuals or institutions;

(d) income received by the University from fees and charges; and

(e) amounts received from any other source; but shall not include any funds
received from any agency for sponsoring a scheme,
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(2) The amount in the Fund of the University shall be kept in a Scheduled Bank
as defined itn the Reserve Bank of India Act, 193f1 { Act no.. 2 of 193.4.).0r ina
‘corresponding new bank constituted under the Banking Companies (Alcqu:smon and'
 Undertakings) Act, 1970 (Act no. S of 1970) and the }_E.ank.mg Companies
{Acquisition and Transfer of Uildcnakings) Act, 1980 (Ac_:l no. 40 of 1980) or may be
& sted i such securitics authorized by the Indian Trusts Act. 1882 (Act no. 2 of 1882) as
may be decided by the Executive Council.

(3) The Fund of the University may be utilized for such purpose of the
Univetsity and in such manner as may be prescribed.

Transfer o

34. (1) The Annual Accounts and the balance sheet of the University shall be
prepared under the directions of the Executive Council.

- {2) The accounts of the University shall, at least once in a year, be audited by the
Director, Local Funds Accounts, Uttar Pradesh or by such person or persons as the State
Government may athorize in this behalf.

(3) The accounts when audited shall be published by the Executive Council and a
topy of the accounts together with the audit report shall be placed before the General
Council and shall aiso be submitted to the State Government.

{4) The Annual Accounts shall be considered by the General Council at its
annual meeting. The General Council may pass resolutions with reference thereto and
communicate the same to-the Executive Council. The Executive Council shall consider
the suggestions made by the General Council and take such action thereon as it deems fit.
The Exccutive Council shall inform the General Council at it's next meeting, all actions
taken by it or the reasons for not taking actions.

35. (1) The Executive Council shall preparc before such date as may be
prescribed by the statutes, the financial estimates for the ensuing year and place the
same before the General Council,

(2) The Executive Council may, in case where the expenditure in excess of
the amount provided in the budget is to be incurred or in cases of urgency for reasons
10 be recorded in writing, - incur expenditure subject to such restrictions and
conditions as may be prescribed. Where no provision has been made in the budget in
respect of such cxcess expenditure a report shall be made to the General Council at
its next meeting, '

36. (1) An officer specified in section 26 shall be liable to surcharge for the loss,
waste or misapplication of any money or property of the University, if such loss, wastc
or misapplication is a direct consequence of his neglect or misconduct.

_ A(2) The procedure of surcharge and the manner of recovery of the amount
involved in such loss, waste or misapplication shall be such as may be prescribed.

37. All contracts relating to the management and administration of the
University shall be expressed as made by the- Executive Council, and shall be
exemited by the Vice Chancellor where the value of the contracts is above ten lakh
rupces and by the I}egistrar, where its value does not exceed ten lakh rupees.

. 38.. The University shall have power 1o grant Degrees, Diplomas and other
academic distinctions and titles under this Act.

39. If not less than two-third of the members of Academic Council, recommend
honorary degree or academic distinction be conferred on any person on the
ground that he‘ is in their opinion by reason of eminent attainment and position, fit and
:;J;;er.to rccefve such degrees or a}cademic distinction, the General Council may by a

olution, decide that the same may be conferred on the person recommended.

that an

The annual reports
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contracts

Gramt of degree,
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40. (1) The General Council, may, on the recommendation of the Executive
Council, withdraw any distinction, degree diploma or privilege conferred on or granted to
any person by a resolution passed by the majority of the total membership of the
General Council and by a majority of not less than two-third of the members of the
General Council present and voting at the meeting, if such person has been convicted by a
Court of law, for an offence, which in the opinion of-the General Council involves moral
turpitude or if he has been guilty of gross-misconduct.

{2) No action under this section shal! be taken against any person unless he has
been given an opportunity to show cause against the action proposed to be taken,

(3) A copy of the resolution passed by the General Council shall be immediately
sent to the person concerned.

(4) Any person aggrieved by the decision taken by the General Council may
appeal to the Visitor within thirty days from the date of the receipt of such resolution.

(5) The decision of the Visitor in such appeal shall be final.

41. The State Government may transfer to the University buildings, lands and
any other property whether movable or immovable for use and management by the
University on such conditions and subject to such limitations as the State Govermment may
deem fit for the purposes of this Act. _

42, (1) The final authority responsible for maintenance of discipline among the
students of the University shall be the Vice Chancellor. His directions in that behaif
shall be carried out by the Heads of the Department, hostels and institutions of the
University.

(2) Notwithstanding anything contained in sub-section (1) the punishment of
debarring a student from the examination or rustication from the University or a hostel or
an institution, shall on the report of the Vice Chancellor be considered and imposed by
the Executive Council:

Provided that no such punishment shall be imposed without giving to the
student concerned a reasonable oppdrtunity of being heard. '

43. Whenever the University receives funds, from any Government, the
University Grants Commission or other agencies sponsoring a scheme to be executed by
the University, notwithstanding anything in this Act and statutes,-

{a) the amount so0 received shall be kept by the University separately from
the Fund of the University and utilized only for the purposes of the scheme; and

¢b) the staff required to execute the scheme shall be recruited in
accordance with the terms and conditions stipulated by the sponsoring
organization.

44. (1) Notwithstanding that the General Council, the Executive Council, the
Academic Council or any other authority or body of the University is not duly constitated
or there is a defect in its constitution or re-constitution at any time and notwithstanding
that there is no Act or proceeding of any authority, committee or body of the University
shall not be invalid merely by reasons of —

fa) any vacancy in or defect in the constitution thereof; or

{b) any defect in the election, nomination or appointment of a person
acting as a member thereto; or
{c) any irregularity in its procedure not affecting the merits of the casc.

(2) No resolution of any authority or body of the University shall be deemed to
be invalid on accourtt of any irregularity in the service of notice upon any member provided
that the proceedings of such authority or body if not prejudicially affected by such
irregularity.
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45. If any difficulty arises with respect to the establishment of the
University or in connection with the first meeting.of any autlhority of the
University or otherwise in giving effect to the Provtsions of this Act and the
statuics, the State Government may al any time, before all authorities of the
University have been constituted, by order, make. a}ny appointment or do
anyihing consistent so far as may be, with the provisions of' this Act‘, which
appear {0 it necessary or expedient for the purpose of rc-movmg the difficulty
and cvery such order shall have effect as if such appointment or action had
been made or taken in the manner provided in this Act:

Provided that beforc making any such order the State Government
sl{all asécrtain and consider the report in this behalf, if any, of the Vicc
Chancellor and such appropriate authority of the University as may have been

~onstituted :
Provided further that no such order shall be made after threc years of
the date of commencement of this Act.

46. Notwithstanding anything contained in this Act and the statutes made
thereunder the Vice Chancellor may, with the previous approval of the
Chairpcréon 9f the General Council and subject to the availability of funds,
discharge all or any of the functions of the University for the purpose of carrying
out the provisions of this Act and the statutes and for that purpose he may exercise
any powers or pcyform'_any duties, which by this Act and the statutes are to be
exercised or performed by any authority of the University until such authority
comes into existenceé as provided by this Act and the statutes,

47.No suit, prosecution or other iegal proceedings shall lie against and
no damages shall be claimed from the University, the Vice Chancellor, the
authorities or officers of the University or any other person in respect of anything
which is done or purparted to have been done in good faith in pursuance of this
Act-or any statutes.

‘4§. The provisions of this Act and any statutes shall have effect
notwithstanding anything inconsistent therewith contained in any other law for the

time being in force or in any instrument having effect by virtue of any law other than
this Act.

R“'gcﬂ‘ 49. (1) Dr. Shakuntala Misra Uttar Pradesh Vilklang
an Vishwavidvalaya Adhyadesh, 2008 is hereby repealed.

saving

(2) Notwithstanding such repeal, anything done or any
action taken under the Ordinance referred to in sub-section (1) shall
be deemed.to have been done or taken under this Act as if the
provisions of this Act were in force at all material times.

Removal of
Difficultics

‘Transitory provisions

Indemnity

Act to have
ovariding

U.P. Crdinance no, 5
of 2008.
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STATEMENT OF OBJECTS AND REASONS

Sections 26 and 27 of the Persons with Disabilities (Equal Opportunities and Full Participation,
Protection of Rights) Act. 1995 ensure accessible education in a barrier free environment to all children with
disabilities up 1o 18 years of age, section 48 of the said Act provides for research and development in the
universities for innovative causes of disabilties, Besides the above provisions section 49 of the said Act
provides for facilitating higher education to children with disabilities through Open University in distance
mode. Although several colleges and universities in Uttar Pradesh were imparting higher education, but
there was lack of institutions, which could provide higher education to children with disabilities according to
their needs. Moreover it was felt that children with disabilities do not excel at par with general students due
to their physical and social problems and some times théy are deprived of acquiring higher education.

- Keeping in view the difficulteis of children with disabilities pursuing higher education, it was decided to
make a law for the establishment of a university, which shalt become a centre of excellence, for ensuring
higher education to children with disabilities in an accessible and barrier free environment suitable for them,
It was also decided to reserve not less than fifty per cent seats of the proposed University for children with
disabilities in all courses and fifty per cent of the seats as so reserved shall be reserved for visually
handicapped students. The University shall also facilitate and promote job oriented vocational/technical
courses suitable to different categories of students with disabilities so as to ensure their social educational

and economic rehabilitation.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decisions, Dr. Shakuntala Misra Uttar Pradesh Viklang Vishwavidyalaya
Adhyadesh, 2008 (U.P. Ordinance no. 5 of 2008) was promulgated by the Governor on August 29, 2008.

Thereafter it has been decided to amend the provisions of the aforesaid Ordinance mainly to change
the name of the University as well as the short title of the replacing Bill, to empower the University to
affiliate certain colleges and institutes and to increase the term of the Vice-Chancellor from three years to
five years and also to provide for extension of the term of Vice-Chancellor for the period of two years.

This Bill is introduced to replace the aforesaid Ordinance, with the aforesaid amendment.

By order,
S. M.A. ABIDI,
Pramukh Sachiv..

WorHogollo—Tollo 991 IoTua (fR0)—2009—(2157)—597 Fiui—(Fwex / & / swe)

foTEogodlo—Yodlo 169 Hio fAHTo—2009—(2158)—850 Wiai—(@rygex /&1 / STHHE) |



R TA-THoTHoHo / TFio
&,/ UHoWlo—01 /2011—13
AT T U GT e T

HH-TEAT—293

T R AR ER AT
A1, TGUE ()

(SR g3 FfRIfraH)

&, WIMAR, 28 TN, 2011
ITFETYYT 7, 1933 ¥H WH

SR URI DR
faemdy argarT—1

T[T 1474/79-f4-1-11-1(F)-33-2011
AT, 28 TR, 2011
Ry
fafqy .
NS BT WREET 6 arege 200 @ ) Nroyuie #Eigd A w0 erg e e yAaiy
feafearerny (=ao dhg %)) SR WRw (Wunm) RYes, 2011 R REE 26 e, 2011 @

FgER e N R g7 S wey IR W 24 99 2011 § wU # wdemRe o gl e
g g9 Yo fea v 2

10 TETen s AR RrafieTer (et amy fY) S gEe
(Feter) stfefem, 2011

(TR wew sffHum w9 24 w9 2011)

[ ST SR URe fAm "vsd g9 wika gaT |
Sloyrgre s yal fawafimem (REwer. @ gg) 9IROWRY
FTA, 2009 @ IR WEA F9 P R
' S
A Ry @ arred o W P affem e w8 -

1-0% AR go wigen s ymatw Reafdaran (=wdu Iy 2g) <iferss =
Iy (W) A, 2011 wE SR '


Taniya
Highlight


2 : TR UAY FYHRT TS, 28 99769, 2011

Eﬂm'uf‘m : 2—8lo wgel (ien gAaiw Rwafderea (e 2 8g) sae wey

@ 1, v wiafrgw, 2000 o U 2 § RRY ant 4@ sffem o T & 9 @ (@) @
2009 0 IR o v FrefaRen wvs v R W, St -

2 &1 HawR
(@) ReaRaey & e 9) 3 B e i SR Wy
faee W S0 wwapen W gl (e @ 2
uR 3 B _ 3~'wmﬁuwaﬂwaﬁwm(1)ﬁw“growgf—ﬁawﬁ&ngwm
e faeafemey (Frawio org 2Q)° @ W9 W IR SR UEY RweT vER e
e P freeReies (@eTs)” @ R o |
o 3 a1 s-vw SRR # o) 3 @ uraw, Peafen o e & o,
TG W arerter— . . '

“3-, g0 weraen AN gAat RwaRwen (frewsv arg fg) o
JoY Wy (@enua) AT, 2011 @ ugw BN @ wa 9, g9 ailfrm
sern el Premaeh, oRPr, srarwd, Sl feraa @1 ogeama wge
el o R w Rl s strar widand® F wio grgeaen
gt Rl (el arg Bg) @ o R mw B o gt
TRy Reei Igr s wgraen s Rfaewy (@ows) @ fag
forar e W @ L

Erqéwaﬂ?‘cﬁwﬁ

TER W @ s A frea-fier gt @ il @ Ry ve R wfta ik
Wm%@mowwﬁmmﬁm(ﬂwwmﬂ)wﬁwa@ﬁw 2009
(Wuésra@ﬁwm1Wzoog)aﬁﬁﬂﬁaﬁmw%‘lwmaﬁmwmaﬁwr
i qre Ren TEfl @ W W givew, e, Wl q5an grate st/ senfre,
FE. ARG gAatE, geets wefeT, aeeii gl s, e favaw o gafkena seE,
venfie frar T &1 wE opi fwn mw & B RwaRare 1 wm Reaferay & ogeed! ¢ aed
o€ ¥ wavE, ReEA A @ W R Sw Pl a1 MW e nu Rean SER
3o wgraen sn Rafaeney (e FETS) @ w5 aRaffy s o fafreag fear Tar 8

Waowﬁmmﬁm(ﬁwm@)mm(ﬂ?ﬁaﬁ)
- dme, 2011 qeenfae favar o g

ansT 9,

a%o'&\?o T.?Pﬁ
T i |



SR WL FWHNY TS, 28 AR, 2011 3

. No. 147402V XXTX-V-1-11-1(Ka)33-201 1
Dated Lucknow, November 28,2011

IN pursuance of the provisions of clause {3) of Article 348 of the Constitution, the Govemor is pleased
to order the publication of the following English translation of Dr. Shakuntala Misra Punarvas Vishwavidyalaya
(Bhinnarupen Yogya Het) Uttar Pradesh (Sanshodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya
24 of 2011) as passed .by the Utar Pradesh Legislature and assented to by the " Governor on
November 26, 2011 .

Dr. SHAKUNTALA MISRA REHABILITATION UNIVERSITY
(FOR DIFFERENTLY ABLED) UTTAR PRADESH
(AMENDMENT) AcT, 2011

{U.P. Act no. 24 of 2011}
[As passed by the Uttar Pradesh Leg{sfﬁture]
AN
ACT

ﬁﬂ’fhe.' 1o amend D; Shatamtala Misra Rehabzhmuon University (For Differenty
Abled) Uttar Pi adesh Act, 2009,

IT 1S HEREBY enacted in the Sixty-second Year of the chubhc of Tndia as
follows :~

1. This Act may be cailed Dr. Shakuntala Misra'Rehabilitation University ~Shon title
{For Differently Abled) Uttar Pradesh (Amendment) Act, 2011,

- 2. In section 2 of Dr. Shakuntala Misra Rehabilitation University (For Amendment of
Differently Abled) Uttar Pradesh Act, 2009 hereinafter referred to as the principal Act, f:c:m" 2; 023{'}2 '9
. ctno. | ol d
Jor clause (1), the following clause shall be substituted, namely -~

“) ‘University’ means the Utar Pradesh Vikalang Uddhar
Dr. Shakuntala Misra Vishwavidyalaya (Lucknow) established under
section 3.

3. In section 3 of the principal Act, in sub-section (1) for the worc. Amendmen of
~'Dr. Shakuntala Misra Rehabilitation University (For Diffrently Abled),” the words section 3
“the Uttar : Pradesh Viklang Uddhar Dr. Shakuntala Misra  Vishwavidyalaya
{Lucknow) shall be substituted.

4. After section 3 of the principal Act the following section shall be inserzi.  Insertion of
namely:— . . section’3-A

7 “3-A. With effect from the commencement of Dr. Shakumala Misra
Rehabilitation University {For Differently Abled) Uttar Pradesh (Amendment)
- Act, 2011 any reference to Dr. Shakuntala Misra Rehabilitation University
(For Diffrently Abled) in this Act, or any rules, statutes, ordinances, qtafutory
mstruments or any other law for the time being in force or in any document or
proceedmgs shall be construed as reference to the Uttar Pradesh V:kalang
Uddhar Dr. Shakuntala Misra Vishwavidyalaya (Luckngw).”



4 IR Wew GW-!THT@T METE, 28 AGEY 2011

STATEN’ENT OF OBIECTS AND REASONS : | o

Dr. Shakuntala Misra Rehablhtatlon Umverqlty {For D:ffercntly Abled) Utta. Pradesle
Act 2009 (U.P. Act no. 1 of 2009) has been enacted to estabhsh and incorporate a Umversny for pcrson,
with different abilities at Lucknow in Uttar Pradesh. The saxd University has been estabhshed with e -
object of fa.clhtatmg and promotmg studies, research and extension works in the emerging areas including _
rehabilitations courses with’ focus on - visual xmpalmlent hearing impairment, mental retardation, ‘
rehabilitation” engmeenng/technology, communuy based rehabilitations, rehabilitation psychology, speech '
and hearing locomotors and cerebral palsy, autlsm spectrum, disorder, rehabilitation thérapy, vocational
counseling and rehablhtatlon socnal work/administration etc. through conventional teaching and distance
educauon systcm so as to ensuring the up'hftment of social and economic conditions of disabled persons. It
has been felt that the name of the University does not ‘conform with the objects of the University. It has, .
- therefore, been d_ec1ded to change the name of the said University as the Uttar Pradesh Viklang Uddhar
Dr. Shakuntala Misra University {Lucknow) instead of exiqtih;g name. '

Dr, Shakumtala Misra Rehablhtanon Umvers1ty (For Dafferently Abled) Uttar Pradesh
{ Amendment) Bill. 2011 is introduced accordingly. -

By order,
X. K. SHARMA,

Pmmukﬁ Sacim' :

HoTRiegetio~Tolo 503 WA (f20)—2011—(1272)-599 Haa (@gEE/ To/ ITHAT) |
Hlordagafio—Todla 120 To fammo--2011—{1273)-500 Al (@qex /o / B |
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No, 1531(2)/LXXIX-V-1-14-1(ka)23-2014
Dated Lucknow, November 26,2014
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
pleased to order the publication of the following English translation of the Dr. Shakuntala Misra Punarvas
Vishwavidyalya (Bhinnarupen Yogya Hetu) Uttar Pradesh (Sansodhan) Adhiniyam, 2014 (Uttar Pradesh
Adhiniyam Sankhya 18 of 2014) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
Novemer 24, 2014 :

DR. SHAKUNTALA MISRA REHABILITATION UNIVERSITY (FOR
DIFFERENTLY ABLED) UTTAR PRADESH (AMENDMENT)
ACT, 2014

(U.P. Act no 18 of 2014)

(As passed by the Uttar Pradesh Legislature)
AN

ACT

further to amend the Dr. Shakuntala Misra Rahabilitation University (For
Differently Abled) Utiar Pradesh Act, 2009.
IT 1S HEREBY enacted in the Sixty-fifth Year of the Republic of India as follows:—

1. (1) This Act may be called Dr. Shakuntala Misra Rehabilitation University ~Short title and
(For Differently Abled) Uttar Pradesh (Amendment) Act, 2014, commencement

(2) It shall be deemed to have come into force on September 30, 2014.

2. In section 2 of Dr. Shakuntala Misra Rehabilitation University (For Arﬁ?ndmem of
Differently Abled) Uuar Pradesh Act, 2009 hereinafter referred to as the principal Act, scction 2 of UF

] ) Actno. | of
for clause (1} the following clause shall be substituted, namely :— 2009

*(1) ‘University’ means Dr. Shakuntala Misra National Rehabilitation
University, Lucknow established under section 3.”

3. In section 3 of the principal Act, in sub-section (1) for the words “the Utiar Amendment of
" Pradesh Viklang Uddhar Dr. Shakuntala Misra Vishwavidyalaya (Lucknow)” the words section 3
“Dr. Shakuntala Misra National Rehabilitation University, Lucknow™ shall be
Substituted.
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Amendment of 4. In section 3A of the principal Act the following section shall be substituted,
section 3A namely —
“3-A-With effect from the commencement of Dr. Shakuntala Misrg
Rehabilitation University (For Differently Abled) Uttar Pradesh
{(Amendment) Act, 2014 any reference to Dr. Shakuntala Misra Rehabilitation
University (for Differently Abled) or the Uttar Pradesh Viklang Uddhar Dr,
Shakuntala Misra Vishwavidyalaya (Lucknow) in this Act, or any rules,
statutes, ordinances, statutory instruments or any other law for the time being
in force or in any document or proceedings shall be construed as reference (o

the Dr. Shakuntala Misra National Rehabilitation University, Lucknow.”

Repeal and saving 5. (1) Dr. §hakunlala Misra Rehabilitation University (For U-P:
Differently Abled) Uttar Pradesh (Amendment) Ordinance, 2014 is Ordinance
hereby repealed. ) ;81 :l of

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times. -

STATEMENT OF OBJECTS AND REASONS

Dr. Shakuntala Misra Rehabilitation University (For Differently Abled) Uttar Pradesh
(Amendment) Act, 2009 (U.P. Act no. 1 of 2009) has been enacted to provide for the establishment and
incorporation of a University for persons with different abilities at Lucknow in Uttar Pradesh. The existing
name of the University established under the said Act was the Uttar Pradesh Vikalang Uddhar
Dr. Shakuntala Misra Vishwavidyalaya (Lucknow)} which in general public reflects that the said Universily
has been established only for handicapped students when out of the total seats available in the University .
50 per cent seats are reserved for handicapped students and 50 per cent seats are allocated to normal
students. The said University has ‘been established with the object of carrying out higher education,
research and other programs in the field of handicappedness and it is the only University of its kirkd not
only in India but also in Asia. The handicapped students residing not only in India but also residing in
foreign countries are being benefitted by the said University. The Executive Council of the said University
on the demand of various organizations and persons passed a resolution in its thirteenth meeting to change
the existing name of the University as Dr. Shakuntala Misra National Rehabilitation Univérsity. Lucknow.
After due consideration of the resolution of the said Executive Council it was decided to amend the said
Act to change the existing name of the said University as Dr. Shakuntala Misra National Rehabilitation
University, Lucknow.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, Dr. Shakuntala Misra Rehabilitation University (For Diffenently Abled)
Uttar Pradesh {Amendment) Ordinance, 2014 (U.P. Ordinance no. 11 of 2014) was promulgated by the
Governor on September 30, 2014.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
S. B. SINGH,
Pramukh Sachiv.
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